
IN THE CENTRAL ADMINISTRATIVE TRIAUNAL 
AHMEDABAD BENCH 

O.A. No. 131/93 
T.A. No. 

DATE OF DECISION 2-7-193 

All India Schedule Caste and 
	

Petitioner 

Scheduled friba. and ohers 

Shri Ii.IK. Shah 
	

Advocate for the Petitioner(s) 

Versus 

Jnion of India and o;:her 	Respondent 

Shri R.M. Vin 	 Advocate for the Respondent(s) 

I 

CORAM: 

The Hon'ble Mr. 	N.E • Pate 1 
	 Vice Chairman. 

The Hon'ble Mr. V. Radhakrighnan 
	 Member (A) 

Whether Reporters of local papers may be allowed to see the Judgement ? 

To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of the Judgement ? 

Whether it needs to be circulated to other Benches of the Tribunal? 
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!. All India Schedule Cast 
Schedule Tribe Railway 
Employees Association, 
Registeed Trade Union, 
Represented throuçh, 
Divisional Secretary, 
Bhavn.gar Divn. 
By Shri h.G. Rathod. 

Shri B.C. Rqthod 

Shri Vashramhhai I. 	 Aplicants. 

Advocate 	bri K.K. Shah 

Versus 

Unien of India 
:otice to be served through 
The Secrctary, 
inistry of Railways (Cal lwa; Board) 

Pailohevr, ;eW Delhi. 

The General 1anager (E) 
:estern Railway, Churchgate 
Bombay. 

The Divl. Railway Manager 

	

Divi. Office 2havnagar. 	 Respondents 

Advocate 	Shri R.M. Vin 

ORAL JUDGEMENT 

In 
Date: 29-7-92 

Per Ion 1 ble Shai i .2. Patel 	Vice Chairman. 

Admitted. Taken up for final hearing with 

the consent of Mr. K.K. Shah and ir, R.U. Vin. Thth of 

them statA  that the purpose of the applicants and the 

respondents in approaching the Tri;unal will be served if 
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we pass an order in the same terms on which this Tribunal 

has passed final order in O.A. 286/93 on 29-6-1993. Accordingly, 

we pass the following oider in this aplication. 

ORDER 

The parties of this api:lication are directed to 

abide by the interim orders passed and any subsequent interim 

orders that may be passed by the Supreme Court in the appeal 

filed aainst the decision of the Allahabad High Court in 

Mallick's case ztill the said appeal is finally disposed of 

and thereafter to act according to the final decision of 

Supreme Court in Mallick's case. It may be clarified that these 

directions will be applicable to Bhavnagar Division also from 

which there was no matter filed and 1therefore, there was no 

occassion to recall any earlier interim order and to modify 

the same so as to be consistent with the interim order passed by 

the Supreme Court in Mallick's case. 

Application stands disposed of accordingly. No order 

as to costs. 

'1 

V.Radhakrjshnan ) 
Member (A) 

( N.B.Patel ) 
Vice Chairman 

*AS 
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CE11R\LDNL•lTR'T lyE TRIBUL 

HLEDB.D ±tH 
HiDJ3•D. 

£pplicatiOn 	 of 199 

Transrer pplication No 	 Old writ Pet. No. 

C E P. T I F I C A T E 

Certified that no further action is required to be t=ken 
and the case is ift for consignment to the Record Room (Decided). 

Dated : 	: 

/ Countersigneci ; 

Soction Officer,iCourt. Officer 	Sign, of the Dealing Jessistarxt. 
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